
 
 

IN THE COURT OF ADDITIONAL DISTRICT JUDGE::::: BILASIPARA 

Present: -    Shri J. Borah, AJS 
Additional District Judge,  
Bilasipara. 

 

L. A. Case No. 16 of 2016 
 

1. Nowshad Ali 

2. Nur Islam 

3. Akabbar Ali 

4. Ali Azom 

5. Sattar Hussain 

6. Mizanur Rahman 

7. Rashidul Islam 

 ………………… Petitioners  

   -Vs- 

Deputy Commissioner, Dhubri 

   ……………… Opposite party 

Date of hearing    :-  19-11-2019 

Date of order    :-  19-11-2019 

       

Advocates appeared in the case :  

Mr. Rabiul Islam ………………………..    Ld. advocate for the petitioner  

O  R  D  E  R 

19-11-2019: 

1. This L.A. case is under section 18 of Land Acquisition Act. 

2. The petitioner’s case, in brief, is that a plot of land measuring 0B 3K 

15 LS covered by Dag No. 273/173 of Patta No. 144 situated in the village 

Fakiranirjhar Part-I under Circle Bilasipara was acquired by the Land 

Acquisition Authority Dhubri for construction Railway line from Maynaguri to 

Jogighopa. The Land acquisition authority was pleased to award Rs. 24,495/- 

to the petitioners as compensation for the land. The market value of the land 

was Rs. 2,00,000/- at the time of acquisition. The land acquisition authority 

fixed the less value. 

So, prays for enhancing the rate of compensation. 
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3. The Opposite party namely Deputy Commissioner, Dhubri filed 

written objection. The gist of the written objection is that the compensation 

as granted had already been received by Ali Azom and Mohar Ali. The 

compensation was fixed above assessing the market value of the land for the 

year 2003, 2004, 2005 and 2006. The petitioners are not entitled to any 

enhances amount of compensation. So, the petitioners case is liable to be 

dismissed. 

4. On consideration of petition and written objection my learned 

predecessor in the office frame the following issued, namely - 

1. Whether the award was calculated on the basis of market 

value or not ? 

2.  Whether the Petitioner / Claimant is entitled to get the claim 

as prayed for ? 

5. The petitioners side examined 3 (three) witness but the opposite 

party examined no witness worth mentioning that none appeared on behalf 

of the Deputy Commissioner, Dhubri at the time of cross examination and 

argument. 

 

Decision & reasons thereof: 

 

6. The petitioners have stated in their petition that the market value of 

acquired land was Rs. 2,00,000/-. 

In his evidence P.W-1 Nowshad Ali here stated that the market value 

of the acquired land was Rs. 4,60,750/-. In support of his evidence, he 

exhibited one sale deed in the name of Jabed Ali. 

7. P.W-2 Jabed Ali has stated in his evidence that he purchased a plot 

of land measuring 01B 03LS covering Dag No. 142/383 (old) 158 (new) of 

Patta No. 155 Revenue village Fakiranirjhar Part-I from the Pir Mohammad 

and Nur Nas Nab Seikh in the year 2006 on consideration of Rs. 4,75,000/- 

by a Registered Sale Deed, Ext.1 is the said Sale deed. 

8. Thus evidence of P.W-1 and P.W-2 shows that the value assessed by 

Land acquisition authority is lesser than the actual value. At the same time, 

it is also found that when the petitioner has stated that the present market 

value of land is Rs. 2,00,000/- (two lakh) at the same time the evidence of 

P.W-2 shows that the value of the land at Fakiranirjhar is more than Rs. 

4,00,000/-. 
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9. Considering above all aspects, it would be justified and reasonable if 

the value of land is assessed double the amount that the value assessed by 

the land acquisition authority. 

10. Accordingly, the value compensation is fixed as follows : 

1. For land 0B 03K 15 LS   Rs. 17250 x 2  =34,500/- 

2. 30% Solatium   = Rs. 10,350/- 

3. 12% market value   = Rs. 4,140/- 

Total compensation will be   = Rs. 48,990/- 

(Rupees Forty eight thousand nine hundred ninety) only. 

11. The compensation shall be paid to the petitioners within one month. 

If not paid within period one month, then 8% interest would be paid from 

the date passing this order. 

12. With this the case is disposed of. 

The case is disposed of. 

Given under my hand and seal of this court on this 19th November, 

2019. 

 

 

                    (Shri J. Borah) 

                       Addl. District Judge, Bilasipara 

 

Transcribed & typed by, 

Manoj Kumar Choudhury, Computer Typist 


